
pdfcrowd.comPRO version Are you a developer? Try out the HTML to PDF API

 MINUTES OF THE MEETING No. 47/13 dated  20.2.2013     UNDER  THE CHAIRMANSHIP OF  Shri  V.K. Srivastava, Addl. DG
                               

LIST OF OFFICERS PRESENT IN THE MEETING  IS GIVEN BELOW:- 
 
1.                  Shri Jasbir Singh, Consultant, Deptt. of Chemical and Petrochemicals (Chemical Division), Shastri Bhavan, New Delhi.

 
2.                  Shri Nand Lal,  Sr. Development Officer, Department of Industrial Policy
            and Promotion, Udyog Bhawan, New Delhi
 
3.                  Shri D.S. Bisht, Spices Board.
 
4.                  Shri Tika Ram Majhi, Dy.Director General of Foreign Trade, Norms Committee-IV, Office of DGFT, Udyog Bhawan, New Delhi
 
5.                  Shri G. Saravanan, Foreign Trade Development Officer, Norms Committee – IV, Office of DGFT, Udyog Bhawan, New Delhi.

 
The Committee first considered minutes of the ALC Meeting No.46         
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for confirmation and confirmed and adopted the same without any change.
 
 
Case No M-169
NC No.47/13
Dated 20.2.2013

M/ s Kush Synthetic (P)  Ltd,
 F.No. 01/83/50/540/AM13/DES-IV
RLA F.No.52/21/40/0030/AM13
 Lic.No.5210038809 dated 3.8.2012
 

 
Committee considered the case as per agenda. In Norms Committee Meeting No.30/83 ALC1/2012 dated 24.10.2012 while deciding ad-hoc norms for Advance Authorization No.5210038809 dated 3.8.2012, inadvertently import item was mentioned as ‘Relevant Glass Fibre Yarn Roving’ as in application also Glass Fibre Yarn Roving was mentioned as import item.   As Yarn & Roving are different
items, clarification was taken from party as to whether their input is Glass Fibre Yarn or Glass Fibre Roving.  Party, vide their letter No.KSPL/DGFT/2012-13/01/18 dated 2.2.2013, clarified that they intend to use and import input as Glass Fibre Roving.  Accordingly, the case was again considered in NC Meeting dated 20.2.2013. The representative of Department of Industrial Policy & Promotion
(DIPP), requested time to study and re-examine the case and calculate wastage.  As DIPP will take some time to study and examine and also as firm’s declaration  on input is ambiguous (they mentioned both yarn & roving whereas only roving is being used),  the decision of NC Meeting No. 30/83 dated 24.10.2012 (Case No. 58/26/83-ALC1/2012) stands cancelled. Case is deferred for 4 weeks.
 
 
 
 
Case No M-170
NC No.47/13
Dated 20.2.2013

M/ s Micro Inks Ltd, Mumbai
 F.No. 01/83/50/540/AM13/DES-IV
RLA F.No. 03/95/40/793/AM11
 

 
The Committee considered the case as per agenda and file handed over to DIPP and decided to defer consideration of the case for four weeks. The case may be re-listed on 20.3.2013.
 
 
 
Case No M-171
NC No.47/13
Dated 20.2.2013

M/ s Asahi India Glass Ltd,
 F.No. 01/83/162/1424/AM01/DES-IV
RLA F.No. 05/88/40/247/AM01
 Lic. No. 0510025378 dated  25.9.2000

 
The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for wants of comments from the DIPP. U.O. issued on 11.2.2013.  The case is re-listed for 20.3.2013.
 
 
 
Case No M-172
NC No.47/13
Dated 20.2.2013

M/ s Rubamin Ltd, Baroda
 i) F.No. 01/83/50/463/AM12/DES-IV
RLA F.No. 34/24/40/48/AM12
 Lic. No. 3410030925 dated  14.7.2011
 
ii) F.No.01/83/50/0093/AM12/DES-IV/
 RLA F.No.34/24/40/311/AM11
Lic.No.3410029526 dated 7.3.2011
 
iii) F.No.01/83/50/462/AM12/DES-IV
RLA F.No.34/24/40/0049/AM12
Lic.No.3410030924 dated 14.7.2011
 
iv) F.No.01/83/50/0092/AM12/DES-IV
RLA F.No.34/24/40/310/AM11
Lic. No. 3410029525 dated 7.3.2011 

 
The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks.  The case is re-listed for 20.3.2013 for further detailed examination by D/o C&PC (Chem.Div.).
 
 
 
Case No M-173
NC No.47/13
Dated 20.2.2013

M/ s Chemocid Impex (P) Ltd, Mumbai
 F.No. 01/83/50/735/AM12/DES-IV
RLA F.No. 03/94/40/656/AM12
 Lic. No. 0310662542 dated  31.10.2011

 
The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for wants of comments from the D/o C&PC (Chem.Div.). U.O. Issued on 14.2.2013.   The case is re-listed for 20.3.2013.
 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

Office of Directorate General of Foreign Trade 
New Delhi -0

------------------------------------------------------------------------------
Para 4.7 Decision(DRAFT)

MEETING NUMBER : 47/83-ALC1/2012 MEETING DATE : 20.02.2013
 

1

Case No.:6/20/83-ALC1/2008 Party Name:ST. ANNES CASHEW INDUSTRIES Meet No/Date:47/83-ALC1/2012
20.02.2013

Status:Case Deferred

HQ File :01/83/050/00638/AM09/ RLA File :53/81/040/00002/AM09/ Lic.No/Date:5310006105
01.08.2008

Defer Date:20.03.2013

Decision :Re-listed for 20.3.2013
 

2

Case No.:71/51/83-ALC1/2010 Party Name:SYNTHITE INDUSTRIES LIMITED Meet No/Date:47/83-ALC1/2012
20.02.2013

Status:Case Deferred

HQ File :01/83/050/01062/AM11/ RLA File :10/24/040/00127/AM11/ Lic.No/Date:1010042112
14.03.2011

Defer Date:20.03.2013

Decision :Re-listed for 20.3.2013.
 

3

Case No.:6/40/83-ALC1/2011 Party Name:RELIANCE INDUSTRIES LTD. Meet No/Date:47/83-ALC1/2012
20.02.2013

Status:Case Approved

HQ File :01/83/050/00690/AM12/ RLA File :03/95/040/00522/AM12/ Lic.No/Date:0310662425
31.10.2011

Defer Date:

Decision :The Committee considered the case as per agenda and noted that the case has already been approved in the M.No.46/83 dated 13/2/2013 . Hence, the case is withdrawn from online agenda.
 

4

Case No.:16/3/83-ALC1/2012 Party Name:WELSET PLAST EXTRUSIONS PVT.LTD. Meet No/Date:47/83-ALC1/2012
20.02.2013

Status:Case Deferred

HQ File :01/83/050/00019/AM13/ RLA File :03/95/040/00618/AM12/ Lic.No/Date:0310668494
02.12.2011

Defer Date:20.03.2013

Decision :Reminder to TA issued on 16.8.2012. Another reminder to TA on 12.10.2012. The case is  re-listed for 20/3/2013
 

5

Case No.:22/51/83-ALC1/2011 Party Name:EVERPLUS PLASTICS PVT. LTD. Meet No/Date:47/83-ALC1/2012
20.02.2013

Status:Case Deferred

HQ File :01/83/050/00919/AM12/ RLA File :08/24/040/00205/AM12/ Lic.No/Date:0810107664
11.01.2012

Defer Date:20.03.2013

Decision :Reminder to TA issued on 16.8.2012 and 12.10.2012. The case is  re-listed for 20/3/2013
 

6

Case No.:53/47/83-ALC1/2011 Party Name:GUJARAT NRE COKE LTD. Meet No/Date:47/83-ALC1/2012
20.02.2013

Status:Case Deferred

HQ File :01/83/050/00842/AM12/ RLA File :02/24/040/00175/AM12/ Lic.No/Date:0210172551
17.01.2012

Defer Date:20.03.2013

Decision :Letter issued to Jt.Secretary (M/o Coal) on 17/12/2012. The case is  re-listed for 20/3/2013
 

7

Case No.:46/51/83-ALC1/2011 Party Name:RELIANCE INDUSTRIES LTD. Meet No/Date:47/83-ALC1/2012
20.02.2013

Status:Case Approved

HQ File :01/83/050/00943/AM12/ RLA File :03/95/040/00919/AM12/ Lic.No/Date:0310685722
12.03.2012

Defer Date:

Decision :The Committee considered the case as per agenda and noted that the case has already been approved in the M.No.46/83 dated 13/2/2013 . Hence, the case is withdrawn from online agenda.
 

8

Case No.:7/11/83-ALC1/2012 Party Name:SYNTHITE INDUSTRIES LIMITED Meet No/Date:47/83-ALC1/2012
20.02.2013

Status:Case Deferred

HQ File :01/83/050/00219/AM13/ RLA File :10/24/040/00005/AM13/ Lic.No/Date:1010049570
11.05.2012

Defer Date:20.03.2013

Decision :Re-listed for 20.3.2013.
 

9

Case No.:18/23/83-ALC1/2012 Party Name:SYNTHITE INDUSTRIES LIMITED Meet No/Date:47/83-ALC1/2012
20.02.2013

Status:Case Deferred

HQ File :01/83/050/00418/AM13/ RLA File :10/24/040/00015/AM13/ Lic.No/Date:1010049969
15.06.2012

Defer Date:20.03.2013

Decision :Re-listed for 20.3.2013.
 

10

Case No.:2/15/83-ALC1/2012 Party Name:THERMAX LTD., Meet No/Date:47/83-ALC1/2012
20.02.2013

Status:Case Rejected

HQ File :01/83/050/00274/AM13/ RLA File :31/83/040/00052/AM13/ Lic.No/Date:3110054856
27.06.2012

Defer Date:

Decision :The Committee considered the case as per agenda and decided to reject the case as the firm has not given reply to D/L dated 10/9/2012 issued by Deptt. of C&PC(PC Div) followed by reminder dated 8.11.2012 issued by this office. 

RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of Norms Committee.
 
 
 
 

11

Case No.:18/31/83-ALC1/2012 Party Name:MATANGI INDUSTRIES Meet No/Date:47/83-ALC1/2012
20.02.2013

Status:Case Approved

HQ File :01/83/050/00570/AM13/ RLA File :08/24/040/00315/AM12/ Lic.No/Date:0810112932
27.06.2012

Defer Date:

Decision : The Committee considered the case as per agenda and based on the  written recommendation of Deptt. of C&PC(Chem. Div) vide their U.O.No.14010/68/2011-Ch.II   dated 12.2.2013,  the Committee decided to approve the case as under :-
 

Export Item Qty. Import Item Qty.
Coco Fatty Acid C12 - C12  10
Ethylene Oxide (Maganon DCFA
10)

1 Kg 1. Distilled  Coconut Fatty Acid
2. Ethylene Oxide
 

0.320 Kg
 
0.680 Kg
 

     RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
 

12

Case No.:67/23/83-ALC1/2012 Party Name:STERICON PHARMA PVT.LTD., Meet No/Date:47/83-ALC1/2012
20.02.2013

Status:Case Deferred

HQ File :01/83/050/00467/AM13/ RLA File :07/24/040/00154/AM13/ Lic.No/Date:0710089457
04.07.2012

Defer Date:20.03.2013

Decision :Application sent to DIPP on  7.2.2013. Re-listed for 20.3.2013.
 

13

Case No.:17/23/83-ALC1/2012 Party Name:UNITED PHOSPHORUS LTD. Meet No/Date:47/83-ALC1/2012
20.02.2013

Status:Case Approved

HQ File :01/83/050/00417/AM13/ RLA File :03/95/040/00228/AM13/ Lic.No/Date:0310700954
05.07.2012

Defer Date:

Decision : The Committee considered the case as per agenda and based on the  written recommendation of Deptt. of C&PC(Chem. Div) vide their U.O.No.15022/25/2012-Ch.II   dated 29.1.2013,  the Committee decided to approve the case as under :-
 

Export Item Qty. Import Item Qty.
Acifluorfen Sodium (42-46%) 1 Kg 1. Meta Hydroxy Benzoic Acid

2. 3,4-Dichloro Benzotrifluoride
3. Dimethyl Sulfoxide
 
 

0.251 Kg
0.391 Kg
 
0.170 Kg
 

     RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
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Case No.:2/31/83-ALC1/2012 Party Name:J.D. JONES & CO. PVT. LTD. Meet No/Date:47/83-ALC1/2012
20.02.2013

Status:Case Approved

HQ File :01/83/050/00554/AM13/ RLA File :02/24/040/00065/AM13/ Lic.No/Date:0210179517
06.07.2012

Defer Date:

Decision : The Committee considered the case as per agenda and based on the  written recommendation of DIPP vide their U.O.No.Nil   dated 18.2.2013  the Committee decided to approve the case  as under :-
 

Export Item 
 

S.No. Description of Item Quantity
1. Glass Fibre braided packing impregnated with

PTFE equivalent to K-4303 (consisting of 40%
Glass Fibre yarn Tex 990 & 60% PTFE
dispersion on 100% content basis)

1 Kg

 
Import Item
 

S.No. Description of Item Quantity
1. Glass fibre yarn of relevant Tex (i.e. 990) 0.408 Kg
2. PTFE dispersion, PTFE content 60% (i.e. 60%

PTFE concentration)
1.0159 Kg

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.

 

15

Case No.:14/31/83-ALC1/2012 Party Name:HESTER BIOSCIENCES LIMITED Meet No/Date:47/83-ALC1/2012
20.02.2013

Status:Case Deferred

HQ File :01/83/050/00566/AM13/ RLA File :08/24/040/00132/AM13/ Lic.No/Date:0810113499
18.07.2012

Defer Date:20.03.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for wants of information from the firm to the D/L dated 19.2.2013 issued by DC(MSME). The case is  re-listed for 20/3/2013
 

16

Case No.:21/23/83-ALC1/2012 Party Name:J.D. JONES & CO. PVT. LTD. Meet No/Date:47/83-ALC1/2012
20.02.2013

Status:Case Approved

HQ File :01/83/050/00421/AM13/ RLA File :02/24/040/00075/AM13/ Lic.No/Date:0210180225
25.07.2012

Defer Date:

Decision : The Committee considered the case as per agenda and based on the  written recommendation of DIPP vide their U.O.No.Nil   dated 18.2.2013,  the Committee decided to approve the case  as under :-
 

Export Item 
 

S.No. Description of Item Quantity
1. Glass Fibre braided packing lubricated &

Graphited  equivalent to K-4310 (consisting of
35% Glass Fibre yarn Tex 990 & 65% PTFE
dispersion on 100% content basis)

1 Kg

 
Import Item
 

S.No. Description of Item Quantity
1. Glass fibre yarn of relevant Tex  990 0.357 Kg
2. PTFE dispersion, PTFE content 60%

(60% PTFE concentration)
1.105 Kg

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.

 

17

Case No.:22/23/83-ALC1/2012 Party Name:J.D. JONES & CO. PVT. LTD. Meet No/Date:47/83-ALC1/2012
20.02.2013

Status:Case Approved

HQ File :01/83/050/00422/AM13/ RLA File :02/24/040/00077/AM13/ Lic.No/Date:0210180236
25.07.2012

Defer Date:

Decision : The Committee considered the case as per agenda and based on the  written recommendation of DIPP vide their U.O.No.Nil   dated 18.2.2013  the Committee decided to approve the case  as under :-
 

Export Item 
 

S.No. Description of Item Quantity
1. 751 Carbon fibre  packing impregnated with a

special graphite mix  equivalent to K-45
(consisting of carbon fibre 70% and using 30%
PTFE dispersion on 100% content basis)

1 Kg

 
Import Item
 

S.No. Description of Item Quantity
1. Relevant Carbon Fibre yarn 0.714 Kg
2. PTFE dispersion, PTFE content 60%

(60% PTFE concentration)
0.510 Kg

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.

 

18

Case No.:28/23/83-ALC1/2012 Party Name:J.D. JONES & CO. PVT. LTD. Meet No/Date:47/83-ALC1/2012
20.02.2013

Status:Case Approved

HQ File :01/83/050/00428/AM13/ RLA File :02/24/040/00085/AM13/ Lic.No/Date:0210180517
02.08.2012

Defer Date:

Decision : The Committee considered the case as per agenda and based on the  written recommendation of DIPP vide their U.O.No.Nil   dated 18.2.2013,  the Committee decided to approve the case  as under :-
 

Export Item 
 

S.No. Description of Item Quantity
1. 754 PL Gland  Packing equivalent  to K-44 PL

– containing Graphite yarn and PTFE
Dispersion, (Consisting of graphite yarn 80%
and 20% PTFE dispersion on 100% content
basis)

1 Kg

 
Import Item
 

S.No. Description of Item Quantity
1. Graphite Yarn 80% of export item 0.816 Kg
2. PTFE dispersion, PTFE content 60%

 (33.33% liquid weight of export item)
0.34 Kg

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
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Case No.:30/23/83-ALC1/2012 Party Name:NEW (INDIA) IMAGING INDUSTRIES PVT. LTD. Meet No/Date:47/83-ALC1/2012
20.02.2013

Status:Case Approved

HQ File :01/83/050/00430/AM13/ RLA File :03/95/040/00322/AM13/ Lic.No/Date:0310704110
06.08.2012

Defer Date:

Decision : The Committee considered the case as per agenda and based on the  written recommendation of DIPP vide their U.O.No.Nil   dated 18.2.2013,  the Committee decided to approve the case  as under :-
 

Export Item  No.1:  As per application
 
Quantity               :  1 Kg
 
Import Item
 

Import and
export item
No.

Description of Item Quantity

1. Natural Transparent / Translucent Tracing paper
in Jumbo Rolls of GSM 112 (+/-10%)

1.01 Kg/Kg content in export
product

 
Export Item  No.2:  As per application
 
Quantity               :  1 Kg
 
Import Item
 

Import and
export item
No.

Description of Item Quantity

2. Natural Transparent / Translucent Tracing paper
in 1” in Jumbo Rolls with GSM 90 (+/-10%)

1.03 Kg/Kg content in export
product

 
Export Item  No.3:  As per application
 
Quantity               :  1 Kg
 
Import Item
 

Import and
export item
No.

Description of Item Quantity

3. Natural Transparent / Translucent Tracing paper 1.03 Kg/Kg content in export
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in Jumbo Rolls of GSM 112 (+/-10%) product

 
Export Item  No.4:  As per application
 
Quantity               :  1 Kg
 
Import Item
 

Import and
export item
No.

Description of Item Quantity

4. Natural Transparent / Translucent Tracing paper
in Jumbo Rolls of GSM 90 (+/-10%)

1.03 Kg/Kg content in export
product

 
Export Item  No.5:  As per application
 
Quantity               :  1 Kg
 
Import Item
 

Import and
export item
No.

Description of Item Quantity

5. Plain Paper-PPC – bond on in jumbo rolls of
GSM 90(+/-10%)

1.005 Kg/Kg content in
export product

 
Export Item  No.6:  As per application
 
Quantity               :  1 Kg
 
Import Item
 

Import and
export item
No.

Description of Item Quantity

6. Plain Paper-PPC – bond on in jumbo rolls of
GSM 80(+/-10%)

1.005 Kg/Kg content in
export product

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.

 

20

Case No.:50/23/83-ALC1/2012 Party Name:PLANT LIPIDS PRIVATE LIMITED Meet No/Date:47/83-ALC1/2012
20.02.2013

Status:Case Deferred

HQ File :01/83/050/00450/AM13/ RLA File :10/24/040/00035/AM13/ Lic.No/Date:1010050815
07.08.2012

Defer Date:20.03.2013

Decision :Re-listed for 20.3.2013.
 

21

Case No.:9/26/83-ALC1/2012 Party Name:MODERN INSECTICIDES LIMITED Meet No/Date:47/83-ALC1/2012
20.02.2013

Status:Case Deferred

HQ File :01/83/050/00491/AM13/ RLA File :30/24/040/00029/AM13/ Lic.No/Date:3010088193
08.08.2012

Defer Date:20.03.2013

Decision :D/L dated 6.11.2012 issued by  Deptt. of C&PC(Chem.Div). Reminder dated 18.12.2012 issued by this office. TA informed Committee that reply has been received by them. The case is  re-listed for 20/3/2013
 

22

Case No.:30/31/83-ALC1/2012 Party Name:CALIBRE CHEMICALS PVT.LTD. Meet No/Date:47/83-ALC1/2012
20.02.2013

Status:Case Deferred

HQ File :01/83/050/00582/AM13/ RLA File :03/94/040/00092/AM12/ Lic.No/Date:0310706838
29.08.2012

Defer Date:20.03.2013

Decision :D/L dated 5.12.2012 issued by Deptt. of C&PC(Chem.Div). Reminder to firm dated 28.2.2013 issued by this office. The case is  re-listed for 20/3/2013
 

23

Case No.:43/31/83-ALC1/2012 Party Name:KARANDIKARS CASHELL PVT. LTD. Meet No/Date:47/83-ALC1/2012
20.02.2013

Status:Case Deferred

HQ File :01/83/050/00595/AM13/ RLA File :03/94/040/00388/AM13/ Lic.No/Date:0310707257
31.08.2012

Defer Date:20.03.2013

Decision :As requested by TA, Committee decided to defer consideration of the case for four weeks to enable TA to examine the case. The case is re-listed for 20.3.2013.
 

24

Case No.:29/31/83-ALC1/2012 Party Name:KEMTEC INDIA PHOTOGRAPHIC CO. PVT. LTD. Meet No/Date:47/83-ALC1/2012
20.02.2013

Status:Case Approved

HQ File :01/83/050/00581/AM13/ RLA File :03/94/040/00449/AM13/ Lic.No/Date:0310707473
03.09.2012

Defer Date:

Decision : The Committee considered the case as per agenda and based on the  written recommendation of DIPP vide their U.O.No.Nil   dated 18.2.2013,  the Committee decided to approve the case  as under :-
 

Export Item 
 

S.No. Description of Item Quantity
1. Photographic Colour paper in sheet / roll from

assorted size
1 Sq. Mt.

 
Import Item
 

S.No. Description of Item Quantity
1. Photographic Colour paper in Jumbo Rolls /

Master Rolls (assorted size) of relevant GSM
1.005 Sq. Mt./Sq. Mt. of
export

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.

 

25

Case No.:60/26/83-ALC1/2012 Party Name:GREENPLY INDUSTRIES LTD. Meet No/Date:47/83-ALC1/2012
20.02.2013

Status:Case Deferred

HQ File :01/83/050/00542/AM13/ RLA File :02/24/040/00093/AM13/ Lic.No/Date:0210181715
05.09.2012

Defer Date:20.03.2013

Decision :Reminder to TA, PC Division on 28.2.2013.  Re listed for 20.3.2013.
 

26

Case No.:8/31/83-ALC1/2012 Party Name:KANCOR INGREDIENTS LIMITED Meet No/Date:47/83-ALC1/2012
20.02.2013

Status:Case Deferred

HQ File :01/83/050/00560/AM13/ RLA File :10/24/040/00044/AM13/ Lic.No/Date:1010051114
06.09.2012

Defer Date:20.03.2013

Decision :Re-listed for 20.3.2013.
 

27

Case No.:9/31/83-ALC1/2012 Party Name:HANJIN CHEMICAL INDIA PVT.LTD. Meet No/Date:47/83-ALC1/2012
20.02.2013

Status:Case Deferred

HQ File :01/83/050/00561/AM13/ RLA File :05/23/040/00211/AM13/ Lic.No/Date:0510334002
07.09.2012

Defer Date:20.03.2013

Decision :D/L dated 28.1.2013 issued by DIPP. Reminder dated 28.2.2013 issued by this office. The case is  re-listed for 20/3/2013
 

28

Case No.:28/31/83-ALC1/2012 Party Name:INDO COLCHEM LIMITED Meet No/Date:47/83-ALC1/2012
20.02.2013

Status:Case Deferred

HQ File :01/83/050/00580/AM13/ RLA File :08/24/040/00185/AM13/ Lic.No/Date:0810114895
07.09.2012

Defer Date:28.03.2013

Decision :As requested by TA, Committee decided to defer consideration of the case for four weeks to enable TA to examine the case.  The case is re-listed for 20.3.2013.
 

29

Case No.:26/31/83-ALC1/2012 Party Name:INDO COLCHEM LIMITED Meet No/Date:47/83-ALC1/2012
20.02.2013

Status:Case Deferred

HQ File :01/83/050/00578/AM13/ RLA File :08/24/040/00187/AM13/ Lic.No/Date:0810114963
10.09.2012

Defer Date:20.03.2013

Decision :As requested by TA, Committee decided to defer consideration of the case for four weeks to enable TA to examine the case and the case is re-listed for 20.3.2013.
 

30

Case No.:35/31/83-ALC1/2012 Party Name:DAI-ICHI KARKARIA LIMITED Meet No/Date:47/83-ALC1/2012
20.02.2013

Status:Case Rejected

HQ File :01/83/050/00587/AM13/ RLA File :03/94/040/00161/AM13/ Lic.No/Date:0310708463
11.09.2012

Defer Date:

Decision :The Committee considered the case as per agenda and decided to reject the case as the firm has not given reply to D/L dated 28/12/2012 issued by Deptt. of C&PC(Chem Div) followed by reminder dated 31.1.2013 issued by this office . 

RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of Norms Committee.
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Case No.:11/31/83-ALC1/2012 Party Name:SYNTHITE INDUSTRIES LIMITED Meet No/Date:47/83-ALC1/2012
20.02.2013

Status:Case Deferred

HQ File :01/83/050/00563/AM13/ RLA File :10/24/040/00047/AM13/ Lic.No/Date:1010051154
12.09.2012

Defer Date:20.03.2013

Decision :Re-listed for 20.3.2013.
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Case No.:23/31/83-ALC1/2012 Party Name:SRINIVASH IMPEX Meet No/Date:47/83-ALC1/2012
20.02.2013

Status:Case Deferred

HQ File :01/83/050/00575/AM13/ RLA File :04/24/040/00101/AM13/ Lic.No/Date:0410139643
12.09.2012

Defer Date:20.03.2013

Decision :D/L dated 23.12.2012 issued by DIPP. Reminder dated 28.2.2013 issued by this office. Re-listed for 20.3.2013.
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Case No.:27/31/83-ALC1/2012 Party Name:INDO COLCHEM LIMITED Meet No/Date:47/83-ALC1/2012
20.02.2013

Status:Case Deferred

HQ File :01/83/050/00579/AM13/ RLA File :08/24/040/00186/AM13/ Lic.No/Date:0810115008
12.09.2012

Defer Date:20.03.2013

Decision :As requested by TA, Committee decided to defer consideration of the case for four weeks to enable TA to examine the case.  The case is re-listed for 20.3.2013.
 

34

Case No.:53/31/83-ALC1/2012 Party Name:CHEMINOVA INDIA LIMITED Meet No/Date:47/83-ALC1/2012
20.02.2013

Status:Case Deferred

HQ File :01/83/050/00605/AM13/ RLA File :03/94/040/00352/AM13/ Lic.No/Date:0310709109
14.09.2012

Defer Date:20.03.2013

Decision :D/L dated 10.1.2013 issued by Deptt. of C&PC(Chem.Div) followed by reminder dated 31.1.2013 issued by this office. The case is  re-listed for 20/3/2013
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Case No.:7/31/83-ALC1/2012 Party Name:HERBAL SUPPLEMENTS PVT. LTD. Meet No/Date:47/83-ALC1/2012
20.02.2013

Status:Case Deferred

HQ File :01/83/050/00559/AM13/ RLA File :10/24/040/00049/AM13/ Lic.No/Date:1010051212
18.09.2012

Defer Date:20.03.2013

Decision :Re-listed on 20.3.2013.
 

36

Case No.:51/31/83-ALC1/2012 Party Name:PARAM WOOD MOULDING PVT. LTD. Meet No/Date:47/83-ALC1/2012
20.02.2013

Status:Case Deferred

HQ File :01/83/050/00603/AM13/ RLA File :03/95/040/00399/AM13/ Lic.No/Date:0310709930
21.09.2012

Defer Date:20.03.2013

Decision :As requested by TA, Committee decided to defer consideration of the case for four weeks to enable TA to examine the case. The case is re-listed for 20.3.2013.
 

37

Case No.:52/31/83-ALC1/2012 Party Name:LONA INDUSTRIES LIMITED Meet No/Date:47/83-ALC1/2012
20.02.2013

Status:Case Deferred

HQ File :01/83/050/00604/AM13/ RLA File :03/95/040/00378/AM13/ Lic.No/Date:0310709935
21.09.2012

Defer Date:20.03.2013

Decision :Reminder dated 3.1.2013 issued by this office. The case is  re-listed for 20/3/2013
 

38

Case No.:65/24/82-ALC4/2012 Party Name:INDOFIL INDUSTRIES LTD. Meet No/Date:47/83-ALC1/2012
20.02.2013

Status:Case Deferred

HQ File :01/82/050/00869/AM13/ RLA File :03/94/040/00520/AM13/ Lic.No/Date:0310710670
26.09.2012

Defer Date:20.03.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is  re-listed for 20/3/2013
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Case No.:80/24/82-ALC4/2012 Party Name:INDOFIL INDUSTRIES LTD. Meet No/Date:47/83-ALC1/2012
20.02.2013

Status:Case Deferred

HQ File :01/82/050/00884/AM13/ RLA File :03/94/040/00519/AM13/ Lic.No/Date:0310710664
26.09.2012

Defer Date:20.03.2013

Decision :The Committee considered the case as per agenda. TA informed Committee that reply has been received  by them. The case is  re-listed for 20/3/2013
 

40

Case No.:49/31/83-ALC1/2012 Party Name:THOMSON PRESS INDIA LTD Meet No/Date:47/83-ALC1/2012
20.02.2013

Status:Case Approved

HQ File :01/83/050/00601/AM13/ RLA File :05/24/040/00260/AM13/ Lic.No/Date:0510337414
18.10.2012

Defer Date:

Decision : The Committee considered the case as per agenda and based on the  written recommendation of DIPP vide their U.O.No.Nil   dated 18.2.2013,  the Committee decided to approve the case  as under :-
 

Export Item 
 

S.No. Description of Item Quantity
1. i)   Inlay ( 1 Pg)

ii)  Index Card ( 1 Pg)
1 Kg

 
Import Item
 

S.No. Description of Item Quantity
1. Coated Paper of 50-150 GSM 1.10 Kg/Kg content in export

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
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Case No.:21/43/83-ALC1/2012 Party Name:CHEMIZOL ADDITIVES PVT.LTD, Meet No/Date:47/83-ALC1/2012
20.02.2013

Status:Case Deferred

HQ File :01/83/050/00793/AM13/ RLA File :07/24/040/00294/AM13/ Lic.No/Date:0710091496
22.10.2012

Defer Date:20.03.2013

Decision :Hard copy received and sent to Deptt. of C&PC(Chem. Div) on 5.2.2013. Re-listed for 20.3.2013.
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Case No.:24/43/83-ALC1/2012 Party Name:CHEMIZOL ADDITIVES PVT.LTD, Meet No/Date:47/83-ALC1/2012
20.02.2013

Status:Case Deferred

HQ File :01/83/050/00796/AM13/ RLA File :07/24/040/00295/AM13/ Lic.No/Date:0710091497
22.10.2012

Defer Date:20.03.2013

Decision :Hard copy received and sent to Deptt. of C&PC(Chem. Div) on 5.2.2013. Re-listed for 20.3.2013.
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Case No.:23/43/83-ALC1/2012 Party Name:ADARSHA SPECIALITY CHEMICALS PVT LTD Meet No/Date:47/83-ALC1/2012
20.02.2013

Status:Case Deferred

HQ File :01/83/050/00795/AM13/ RLA File :07/24/040/00308/AM13/ Lic.No/Date:0710091718
02.11.2012

Defer Date:20.03.2013

Decision :Hard copy received and sent to Deptt. of C&PC(PC. Div) on 5.2.2013. Re-listed for 20.3.2013.
 
 

44

Case No.:9/43/83-ALC1/2012 Party Name:GOPSONS PAPERS LTD Meet No/Date:47/83-ALC1/2012
20.02.2013

Status:Case Deferred

HQ File :01/83/050/00781/AM13/ RLA File :05/23/040/00241/AM13/ Lic.No/Date:0510338299
06.11.2012

Defer Date:20.03.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to DIPP on 26.2.2013. The case is  re-listed for 20/3/2013
 

45

Case No.:25/43/83-ALC1/2012 Party Name:RUBAMIN LTD. Meet No/Date:47/83-ALC1/2012
20.02.2013

Status:Case Deferred

HQ File :01/83/050/00797/AM13/ RLA File :34/24/040/00175/AM13/ Lic.No/Date:3410035451
06.11.2012

Defer Date:20.03.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to Deptt. of C&PC(Chem.Div) on 26.2.2013. The case is  re-listed for 20/3/2013
 

46

Case No.:27/43/83-ALC1/2012 Party Name:RUBAMIN LTD. Meet No/Date:47/83-ALC1/2012
20.02.2013

Status:Case Deferred

HQ File :01/83/050/00799/AM13/ RLA File :34/24/040/00177/AM13/ Lic.No/Date:3410035452
06.11.2012

Defer Date:20.03.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to Deptt. of C&PC(Chem.Div) on 5.2.2013. The case is  re-listed for 20/3/2013
 

47

Case No.:26/43/83-ALC1/2012 Party Name:CHAMPA PURIE-CHEM INDS Meet No/Date:47/83-ALC1/2012
20.02.2013

Status:Case Deferred

HQ File :01/83/050/00798/AM13/ RLA File :34/24/040/00190/AM13/ Lic.No/Date:3410035457
07.11.2012

Defer Date:20.03.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to Deptt. of C&PC(Chem.Div) on 5.2.2013. The case is  re-listed for 20/3/2013
 

48

Case No.:40/47/83-ALC1/2012 Party Name:HYDERABAD CHEMICALS LIMITED Meet No/Date:47/83-ALC1/2012
20.02.2013

Status:Case Deferred

HQ File :01/83/050/00874/AM13/ RLA File :09/24/040/00387/AM13/ Lic.No/Date:0910054301
09.11.2012

Defer Date:20.03.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to Deptt. of C&PC(Chem.Div) on 26.2.2013. The case is  re-listed for 20/3/2013
 

49

Case No.:22/43/83-ALC1/2012 Party Name:FARCOM CABLE SYSTEMS PRIVATE LIMITED, Meet No/Date:47/83-ALC1/2012
20.02.2013

Status:Case Deferred

HQ File :01/83/050/00794/AM13/ RLA File :07/24/040/00307/AM13/ Lic.No/Date:0710091957
14.11.2012

Defer Date:20.03.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is  re-listed for 20/3/2013
 

50

Case No.:33/47/83-ALC1/2012 Party Name:NANDU CHEMICAL INDUSTRIES Meet No/Date:47/83-ALC1/2012
20.02.2013

Status:Case Deferred

HQ File :01/83/050/00867/AM13/ RLA File :07/24/040/00265/AM13/ Lic.No/Date:0710091935
14.11.2012

Defer Date:20.03.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is  re-listed for 20/3/2013
 

51

Case No.:17/47/83-ALC1/2012 Party Name:THERMAX LTD., Meet No/Date:47/83-ALC1/2012
20.02.2013

Status:Case Deferred

HQ File :01/83/050/00851/AM13/ RLA File :31/83/040/00113/AM13/ Lic.No/Date:3110056268
15.11.2012

Defer Date:20.03.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to Deptt. of C&PC(PC.Div) on 26.2.2013. The case is  re-listed for 20/3/2013
 

52

Case No.:20/43/83-ALC1/2012 Party Name:LEAF CLEAN TECH PVT LTD Meet No/Date:47/83-ALC1/2012
20.02.2013

Status:Case Deferred

HQ File :01/83/050/00792/AM13/ RLA File :07/24/040/00331/AM13/ Lic.No/Date:0710091998
16.11.2012

Defer Date:20.03.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to DBT on 26.2.2013. The case is  re-listed for 20/3/2013
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Case No.:8/43/83-ALC1/2012 Party Name:ESTEEM INDUSTRIES PVT. LTD, Meet No/Date:47/83-ALC1/2012
20.02.2013

Status:Case Deferred

HQ File :01/83/050/00780/AM13/ RLA File :17/24/040/00045/AM13/ Lic.No/Date:1710005135
19.11.2012

Defer Date:20.03.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to Deptt. of C&PC(Chem.Div) on 5.2.2013. The case is  re-listed for 20/3/2013
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Case No.:16/43/83-ALC1/2012 Party Name:KLJ ORGANIC LTD. Meet No/Date:47/83-ALC1/2012
20.02.2013

Status:Case Approved

HQ File :01/83/050/00788/AM13/ RLA File :05/23/040/00326/AM13/ Lic.No/Date:0510339186
20.11.2012

Defer Date:

Decision : The Committee considered the case as per agenda and based on the  written recommendation of Deptt. of C&PC(Chem. Div) vide their U.O.No.14010/36/2011-Ch.II   dated 3.10.2012,  the Committee decided to approve the case as under :-
 

Export Item Qty. Import Item Qty.
Chlorinated Paraffins (K)
Chlorine content 51%-55%)

1 Kg 1. Linear Alpha Olefins
2. Chlorine
3. Tin Stabilizer
 

0.489 Kg
0.870 Kg
0.010 Kg
 

       HM-HDPE may be allowed as per packing policy    
 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
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Case No.:18/43/83-ALC1/2012 Party Name:INTERNATIONAL PRINT-O-PAC LTD Meet No/Date:47/83-ALC1/2012
20.02.2013

Status:Case Deferred

HQ File :01/83/050/00790/AM13/ RLA File :05/23/040/00323/AM13/ Lic.No/Date:0510339215
20.11.2012

Defer Date:20.03.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to DIPP on 15.2.2013.  The case is  re-listed for 20/3/2013
 

56

Case No.:19/43/83-ALC1/2012 Party Name:MATANGI INDUSTRIES Meet No/Date:47/83-ALC1/2012
20.02.2013

Status:Case Approved

HQ File :01/83/050/00791/AM13/ RLA File :08/24/040/00292/AM13/ Lic.No/Date:0810116415
22.11.2012

Defer Date:

Decision : The Committee considered the case as per agenda and based on the  written recommendation of Deptt. of C&PC(Chem. Div) vide their U.O.No.14010/68/2011-Ch.II   dated 12.2.2013,  the Committee decided to approve the case as under :-
 

Export Item Qty. Import Item Qty.
Tri Styrenated Phenol
Ethoxylated 20 Mole Maganon
SPE 20)

1 Kg 1. Tri Styrenated Phenol
2. Ethylene Oxide
 

0.243 Kg
0.684 Kg
 

     RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
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Case No.:15/47/83-ALC1/2012 Party Name:ARJUN CHEMICALS PVT. LTD., Meet No/Date:47/83-ALC1/2012
20.02.2013

Status:Case Deferred

HQ File :01/83/050/00849/AM13/ RLA File :04/24/040/00186/AM13/ Lic.No/Date:0410141287
23.11.2012

Defer Date:20.03.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to Deptt. of C&PC(Chem.Div) on 26.2.2013. The case is  re-listed for 20/3/2013
 

58

Case No.:5/43/83-ALC1/2012 Party Name:MATANGI INDUSTRIES Meet No/Date:47/83-ALC1/2012
20.02.2013

Status:Case Deferred

HQ File :01/83/050/00777/AM13/ RLA File :08/24/040/00245/AM13/ Lic.No/Date:0810116476
26.11.2012

Defer Date:20.03.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to Deptt. of C&PC(Chem.Div) on 26.2.2013. The case is  re-listed for 20/3/2013
 

59

Case No.:4/43/83-ALC1/2012 Party Name:KANDLA ENERGY AND CHEMICALS LIMITED Meet No/Date:47/83-ALC1/2012
20.02.2013

Status:Case Deferred

HQ File :01/83/050/00776/AM13/ RLA File :05/23/040/00342/AM13/ Lic.No/Date:0510339570
27.11.2012

Defer Date:20.03.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to Deptt. of C&PC(PC.Div) on 26.2.2013. The case is  re-listed for 20/3/2013
 

60

Case No.:15/43/83-ALC1/2012 Party Name:KAICO DEER ABRASIVE P LTD Meet No/Date:47/83-ALC1/2012
20.02.2013

Status:Case Deferred

HQ File :01/83/050/00787/AM13/ RLA File :05/23/040/00343/AM13/ Lic.No/Date:0510339576
27.11.2012

Defer Date:20.03.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to DIPP on 15.2.2013. The case is  re-listed for 20/3/2013
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Case No.:17/43/83-ALC1/2012 Party Name:ARCHIES LTD. Meet No/Date:47/83-ALC1/2012
20.02.2013

Status:Case Deferred

HQ File :01/83/050/00789/AM13/ RLA File :05/23/040/00341/AM13/ Lic.No/Date:0510339666 Defer Date:20.03.2013
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27.11.2012

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to DIPP on 15.2.2013. The case is  re-listed for 20/3/2013
 

62

Case No.:19/47/83-ALC1/2012 Party Name:VIVIMED LABS LIMITED Meet No/Date:47/83-ALC1/2012
20.02.2013

Status:Case Deferred

HQ File :01/83/050/00853/AM13/ RLA File :09/24/040/00425/AM13/ Lic.No/Date:0910054399
27.11.2012

Defer Date:20.03.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is  re-listed for 20/3/2013
 

63

Case No.:7/43/83-ALC1/2012 Party Name:SHITAL INDUSTRIES PVT.LTD., Meet No/Date:47/83-ALC1/2012
20.02.2013

Status:Case Deferred

HQ File :01/83/050/00779/AM13/ RLA File :08/24/040/00294/AM13/ Lic.No/Date:0810116620
04.12.2012

Defer Date:20.03.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to Deptt. of C&PC(Chem.Div) on 26.2.2013. The case is  re-listed for 20/3/2013
 

64

Case No.:11/47/83-ALC1/2012 Party Name:BERGER BECKER COATINGS PVT.LTD. Meet No/Date:47/83-ALC1/2012
20.02.2013

Status:Case Deferred

HQ File :01/83/050/00845/AM13/ RLA File :17/24/040/00061/AM12/ Lic.No/Date:1710005144
05.12.2012

Defer Date:20.03.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to DIPP on 26.2.2013. The case is  re-listed for 20/3/2013
 

65

Case No.:31/47/83-ALC1/2012 Party Name:D.G. CONSTRUCTIONS Meet No/Date:47/83-ALC1/2012
20.02.2013

Status:Case Deferred

HQ File :01/83/050/00865/AM13/ RLA File :31/83/040/00121/AM13/ Lic.No/Date:3110056385
05.12.2012

Defer Date:20.03.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is  re-listed for 20/3/2013.
 

66

Case No.:39/47/83-ALC1/2012 Party Name:BERGER BECKER COATINGS PVT.LTD. Meet No/Date:47/83-ALC1/2012
20.02.2013

Status:Case Deferred

HQ File :01/83/050/00873/AM13/ RLA File :17/24/040/00043/AM12/ Lic.No/Date:1710005143
05.12.2012

Defer Date:20.03.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is  re-listed for 20/3/2013.
 

67

Case No.:2/43/83-ALC1/2012 Party Name:TARA MERCANTILE PRIVATE LIMITED Meet No/Date:47/83-ALC1/2012
20.02.2013

Status:Case Deferred

HQ File :01/83/050/00774/AM13/ RLA File :05/24/040/00333/AM13/ Lic.No/Date:0510340284
06.12.2012

Defer Date:20.03.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to Deptt. of C&PC(Chem.Div) on 26.2.2013. The case is  re-listed for 20/3/2013
 

68

Case No.:30/47/83-ALC1/2012 Party Name:KLJ ORGANIC LTD. Meet No/Date:47/83-ALC1/2012
20.02.2013

Status:Case Approved

HQ File :01/83/050/00864/AM13/ RLA File :05/23/040/00347/AM13/ Lic.No/Date:0510340270
06.12.2012

Defer Date:

Decision : The Committee considered the case as per agenda and based on the  written recommendation of Deptt. of C&PC(Chem. Div) vide their U.O.No.14010/36/2011-Ch.II   dated 3.10.2012,  the Committee decided to approve the case as under :-
 

Export Item Qty. Import Item Qty.
Chlorinated Paraffins (K)
Chlorine content 51%-55%)

1 Kg 1. Linear Alpha Olefins
2. Chlorine
3. Tin Stabilizer
 

0.489 Kg
0.870 Kg
0.010 Kg
 

HM-HDPE may be allowed as per packing policy       
 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
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Case No.:6/47/83-ALC1/2012 Party Name:GPT INFRAPROJECTS LIMITED Meet No/Date:47/83-ALC1/2012
20.02.2013

Status:Case Deferred

HQ File :01/83/050/00840/AM13/ RLA File :02/24/040/00141/AM13/ Lic.No/Date:0210184232
07.12.2012

Defer Date:20.03.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to M/o Steel on 26.2.2013. The case is  re-listed for 20/3/2013
 

70

Case No.:18/47/83-ALC1/2012 Party Name:SUPERLITE JOINTINGS PVT. LTD. Meet No/Date:47/83-ALC1/2012
20.02.2013

Status:Case Deferred

HQ File :01/83/050/00852/AM13/ RLA File :05/24/040/00327/AM13/ Lic.No/Date:0510340392
07.12.2012

Defer Date:20.03.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is  re-listed for 20/3/2013
 

71

Case No.:42/47/83-ALC1/2012 Party Name:JAY CHEMICAL INDUSTRIES LTD., Meet No/Date:47/83-ALC1/2012
20.02.2013

Status:Case Deferred

HQ File :01/83/050/00876/AM13/ RLA File :08/24/040/00291/AM13/ Lic.No/Date:0810116724
07.12.2012

Defer Date:20.03.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is  re-listed for 20/3/2013
 

72

Case No.:6/43/83-ALC1/2012 Party Name:BOS NATURAL FLAVORS PVT. LTD. Meet No/Date:47/83-ALC1/2012
20.02.2013

Status:Case Deferred

HQ File :01/83/050/00778/AM13/ RLA File :10/24/040/00064/AM13/ Lic.No/Date:1010051892
10.12.2012

Defer Date:20.03.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to Spices Board on 26.2.2013. The case is  re-listed for 20/3/2013
 

73

Case No.:16/47/83-ALC1/2012 Party Name:HANJIN CHEMICAL INDIA PVT.LTD. Meet No/Date:47/83-ALC1/2012
20.02.2013

Status:Case Deferred

HQ File :01/83/050/00850/AM13/ RLA File :05/23/040/00365/AM13/ Lic.No/Date:0510340592
11.12.2012

Defer Date:20.03.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to DIPP on 26.2.2013. The case is  re-listed for 20/3/2013
 

74

Case No.:27/47/83-ALC1/2012 Party Name:PARIKH ENTERPRISES PVT. LIMITED Meet No/Date:47/83-ALC1/2012
20.02.2013

Status:Case Deferred

HQ File :01/83/050/00861/AM13/ RLA File :08/24/040/00309/AM13/ Lic.No/Date:0810116812
11.12.2012

Defer Date:20.03.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is  re-listed for 20/3/2013.
 

75

Case No.:22/47/83-ALC1/2012 Party Name:ALOK MASTERBATCHES LTD., Meet No/Date:47/83-ALC1/2012
20.02.2013

Status:Case Deferred

HQ File :01/83/050/00856/AM13/ RLA File :05/23/040/00338/AM13/ Lic.No/Date:0510340624
12.12.2012

Defer Date:20.03.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is  re-listed for 20/3/2013.
 

76

Case No.:1/39/83-ALC1/2012 Party Name:KWALITY PHARMACEUTICALS PVT.LTD Meet No/Date:47/83-ALC1/2012
20.02.2013

Status:Case Deferred

HQ File :01/83/050/00736/AM13/ RLA File :12/24/040/00004/AM13/ Lic.No/Date:1210008429
13.12.2012

Defer Date:20.03.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is  re-listed for 20/3/2013.
 

77

Case No.:1/47/83-ALC1/2012 Party Name:INTECH PHARMA PVT. LTD., Meet No/Date:47/83-ALC1/2012
20.02.2013

Status:Case Approved

HQ File :01/83/050/00835/AM13/ RLA File :05/23/040/00362/AM13/ Lic.No/Date:0510340739
13.12.2012

Defer Date:

Decision : The Committee considered the case as per agenda and based on the  written recommendation of Deptt. of C&PC(Chem. Div) vide their U.O.No.14010/133/2011-Ch.II   dated 7.3.2012,  the Committee decided to approve the case as under :-
 

Export Item Qty. Import Item Qty.
Methyl Bromide 98% + 2%
Chloropicrin

1 Kg Liquid Bromine
 

0.926 Kg
 

     RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
 

78

Case No.:36/47/83-ALC1/2012 Party Name:SUDEEP PHARMA LTD., Meet No/Date:47/83-ALC1/2012
20.02.2013

Status:Case Added

HQ File :01/83/050/00870/AM13/ RLA File :34/24/040/00217/AM13/ Lic.No/Date:3410035652
14.12.2012

Defer Date:

Decision : The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is  re-listed for 20/3/2013.
 

79

Case No.:37/47/83-ALC1/2012 Party Name:E I DUPONT INDIA PVT LIMITED Meet No/Date:47/83-ALC1/2012
20.02.2013

Status:Case Approved

HQ File :01/83/050/00871/AM13/ RLA File :34/24/040/00202/AM13/ Lic.No/Date:3410035649
14.12.2012

Defer Date:

Decision : The Committee considered the case as per agenda and based on the  written recommendation of Deptt. of C&PC(Chem. Div) vide their U.O.No.15022/3/2008-Ch.II   dated 15.11.2012,  the Committee decided to approve the case, on repeat basis,  as under :-
 

Export Item Qty. Import Item Qty.
Almix 20% WP 1 Kg 1. Chlorimuron Ethyl Technical

2. Metsulfuron Methyl Technical
 

0.103 Kg
0.103 Kg
 

     RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
 

80

Case No.:51/47/83-ALC1/2012 Party Name:JESONS INDUSTRIES LTD. Meet No/Date:47/83-ALC1/2012
20.02.2013

Status:Case Deferred

HQ File :01/83/050/00885/AM13/ RLA File :03/94/040/00781/AM13/ Lic.No/Date:0310717370
17.12.2012

Defer Date:20.03.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to Deptt. of C&PC(PC.Div) on 26.2.2013. The case is  re-listed for 20/3/2013.
 

81

Case No.:35/47/83-ALC1/2012 Party Name:KANDLA ENERGY AND CHEMICALS LIMITED Meet No/Date:47/83-ALC1/2012
20.02.2013

Status:Case Deferred

HQ File :01/83/050/00869/AM13/ RLA File :05/23/040/00378/AM13/ Lic.No/Date:0510341158
18.12.2012

Defer Date:20.03.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is  re-listed for 20/3/2013.
 

82

Case No.:43/47/83-ALC1/2012 Party Name:RAJ PETRO SPECIALITIES PVT.LTD.(FORMERLY-SURYODAY Meet No/Date:47/83-ALC1/2012
20.02.2013

Status:Case Deferred

HQ File :01/83/050/00877/AM13/ RLA File :04/24/040/00134/AM13/ Lic.No/Date:0410141866
18.12.2012

Defer Date:20.03.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is  re-listed for 20/3/2013.
 

83

Case No.:48/47/83-ALC1/2012 Party Name:GRAUER & WEIL (INDIA) LIMITED, Meet No/Date:47/83-ALC1/2012
20.02.2013

Status:Case Deferred

HQ File :01/83/050/00882/AM13/ RLA File :03/94/040/00768/AM13/ Lic.No/Date:0310717506
18.12.2012

Defer Date:20.03.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is  re-listed for 20/3/2013.
 

84

Case No.:2/39/83-ALC1/2012 Party Name:LAKE CHEMICALS PRIVATE LIMITED Meet No/Date:47/83-ALC1/2012
20.02.2013

Status:Case Deferred

HQ File :01/83/050/00737/AM13/ RLA File :07/24/040/00379/AM13/ Lic.No/Date:0710092591
19.12.2012

Defer Date:20.03.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to Deptt. of C&PC(Chem.Div) on 5.2.2013. The case is  re-listed for 20/3/2013.
 

85

Case No.:34/47/83-ALC1/2012 Party Name:EVERPLUS PLASTICS PVT. LTD. Meet No/Date:47/83-ALC1/2012
20.02.2013

Status:Case Deferred

HQ File :01/83/050/00868/AM13/ RLA File :08/24/040/00269/AM13/ Lic.No/Date:0810116982
19.12.2012

Defer Date:20.03.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is  re-listed for 20/3/2013.
 

86

Case No.:1/43/83-ALC1/2012 Party Name:SERVO PLASTICS PRIVATE LIMITED Meet No/Date:47/83-ALC1/2012
20.02.2013

Status:Case Deferred

HQ File :01/83/050/00773/AM13/ RLA File :02/24/040/00143/AM13/ Lic.No/Date:0210184606
20.12.2012

Defer Date:20.03.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to Deptt. of C&PC(PC.Div) on 15.2.2013. The case is  re-listed for 20/3/2013.
 

87

Case No.:3/43/83-ALC1/2012 Party Name:VIKAS GLOBALONE LIMITED Meet No/Date:47/83-ALC1/2012
20.02.2013

Status:Case Deferred

HQ File :01/83/050/00775/AM13/ RLA File :05/24/040/00335/AM13/ Lic.No/Date:0510341304
20.12.2012

Defer Date:20.03.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to Deptt. of C&PC(Chem.Div) on 26.2.2013. The case is  re-listed for 20/3/2013.
 

88

Case No.:12/43/83-ALC1/2012 Party Name:B & A PACKAGING INDIA LIMITED, Meet No/Date:47/83-ALC1/2012
20.02.2013

Status:Case Deferred

HQ File :01/83/050/00784/AM13/ RLA File :02/24/040/00148/AM13/ Lic.No/Date:0210184607
20.12.2012

Defer Date:20.03.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to DIPP on 5.2.2013. The case is  re-listed for 20/3/2013.
 

89

Case No.:13/43/83-ALC1/2012 Party Name:INDIAN ADDITIVES LIMITED Meet No/Date:47/83-ALC1/2012
20.02.2013

Status:Case Deferred

HQ File :01/83/050/00785/AM13/ RLA File :04/24/040/00199/AM13/ Lic.No/Date:0410141934
20.12.2012

Defer Date:20.03.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to Deptt. of C&PC(PC.Div) on 15.2.2013. The case is  re-listed for 20/3/2013.
 

90

Case No.:14/43/83-ALC1/2012 Party Name:INDIAN ADDITIVES LIMITED Meet No/Date:47/83-ALC1/2012
20.02.2013

Status:Case Deferred

HQ File :01/83/050/00786/AM13/ RLA File :04/24/040/00193/AM13/ Lic.No/Date:0410141933
20.12.2012

Defer Date:20.03.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to Deptt. of C&PC(PC.Div) on 15.2.2013. The case is  re-listed for 20/3/2013.
 

91

Case No.:3/47/83-ALC1/2012 Party Name:ESTEEM INDUSTRIES PVT. LTD, Meet No/Date:47/83-ALC1/2012
20.02.2013

Status:Case Deferred

HQ File :01/83/050/00837/AM13/ RLA File :17/24/040/00049/AM13/ Lic.No/Date:1710005152
20.12.2012

Defer Date:20.03.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to Deptt. of C&PC(Chem.Div) on 26.2.2013. The case is  re-listed for 20/3/2013.
 

92

Case No.:4/47/83-ALC1/2012 Party Name:ESTEEM INDUSTRIES PVT. LTD, Meet No/Date:47/83-ALC1/2012
20.02.2013

Status:Case Deferred

HQ File :01/83/050/00838/AM13/ RLA File :17/24/040/00048/AM13/ Lic.No/Date:1710005151
20.12.2012

Defer Date:20.03.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to Deptt. of C&PC(Chem.Div) on 26.2.2013. The case is  re-listed for 20/3/2013.
 

93

Case No.:20/47/83-ALC1/2012 Party Name:ESTEEM INDUSTRIES PVT. LTD, Meet No/Date:47/83-ALC1/2012
20.02.2013

Status:Case Deferred

HQ File :01/83/050/00854/AM13/ RLA File :17/24/040/00047/AM13/ Lic.No/Date:1710005150
20.12.2012

Defer Date:20.03.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is  re-listed for 20/3/2013.
 

94

Case No.:24/47/83-ALC1/2012 Party Name:INTERNATIONAL PRINT-O-PAC LTD Meet No/Date:47/83-ALC1/2012
20.02.2013

Status:Case Deferred

HQ File :01/83/050/00858/AM13/ RLA File :05/23/040/00385/AM13/ Lic.No/Date:0510341303
20.12.2012

Defer Date:20.03.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is  re-listed for 20/3/2013.
 

95

Case No.:59/47/83-ALC1/2012 Party Name:KANDLA ENERGY AND CHEMICALS LIMITED Meet No/Date:47/83-ALC1/2012
20.02.2013

Status:Case Deferred

HQ File :01/83/050/00893/AM13/ RLA File :05/23/040/00387/AM13/ Lic.No/Date:0510341407
20.12.2012

Defer Date:20.03.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to Deptt. of C&PC(PC.Div) on 26.2.2013. The case is  re-listed for 20/3/2013.
 

96

Case No.:50/47/83-ALC1/2012 Party Name:BANKIM PLAST PVT.LTD. Meet No/Date:47/83-ALC1/2012
20.02.2013

Status:Case Deferred

HQ File :01/83/050/00884/AM13/ RLA File :03/94/040/00803/AM13/ Lic.No/Date:0310717970
21.12.2012

Defer Date:20.03.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is  re-listed for 20/3/2013.
 

97

Case No.:60/47/83-ALC1/2012 Party Name:FARCOM CABLE SYSTEMS PRIVATE LIMITED, Meet No/Date:47/83-ALC1/2012
20.02.2013

Status:Case Deferred

HQ File :01/83/050/00894/AM13/ RLA File :07/24/040/00383/AM13/ Lic.No/Date:0710092641
21.12.2012

Defer Date:20.03.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to Deptt. of C&PC(PC.Div) on 26.2.2013. The case is  re-listed for 20/3/2013..
 

98

Case No.:13/47/83-ALC1/2012 Party Name:VISWAAT CHEMICALS LIMITED Meet No/Date:47/83-ALC1/2012
20.02.2013

Status:Case Deferred

HQ File :01/83/050/00847/AM13/ RLA File :03/95/040/00610/AM13/ Lic.No/Date:0310718045
24.12.2012

Defer Date:20.03.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to Deptt. of C&PC(Chem.Div) on 26.2.2013. The case is  re-listed for 20/3/2013.
 

99

Case No.:21/47/83-ALC1/2012 Party Name:THOMSON PRESS INDIA LTD Meet No/Date:47/83-ALC1/2012
20.02.2013

Status:Case Deferred

HQ File :01/83/050/00855/AM13/ RLA File :05/24/040/00362/AM13/ Lic.No/Date:0510341549
24.12.2012

Defer Date:20.03.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is  re-listed for 20/3/2013.
 

100

Case No.:2/47/83-ALC1/2012 Party Name:SRIRAM COMPOUNDS PVT. LTD . Meet No/Date:47/83-ALC1/2012
20.02.2013

Status:Case Deferred

HQ File :01/83/050/00836/AM13/ RLA File :05/24/040/00303/AM13/ Lic.No/Date:0510341619
26.12.2012

Defer Date:20.03.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to DIPP on 26.2.2013. The case is  re-listed for 20/3/2013.
 

101

Case No.:12/47/83-ALC1/2012 Party Name:STERLING AUXILIARIES PVT LTD Meet No/Date:47/83-ALC1/2012
20.02.2013

Status:Case Deferred

HQ File :01/83/050/00846/AM13/ RLA File :03/95/040/00738/AM13/ Lic.No/Date:0310718137
26.12.2012

Defer Date:20.03.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to Deptt. of C&PC(Chem.Div) on 26.2.2013. The case is  re-listed for 20/3/2013.
 

102

Case No.:38/47/83-ALC1/2012 Party Name:PERFECT COLOURANTS AND PLASTICS PVT LTD Meet No/Date:47/83-ALC1/2012
20.02.2013

Status:Case Deferred

HQ File :01/83/050/00872/AM13/ RLA File :34/24/040/00223/AM13/ Lic.No/Date:3410035729
26.12.2012

Defer Date:20.03.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is  re-listed for 20/3/2013.
 

103
Case No.:11/43/83-ALC1/2012 Party Name:SECURE PRINT SOLUTIONS PRIVATE LIMITED Meet No/Date:47/83-ALC1/2012

20.02.2013
Status:Case Deferred

HQ File :01/83/050/00783/AM13/
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